CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BERCH

- C.P. No.132/2006
O.A. No.268%/2004

New Dalhi this the 17thy day of May, 2006

E]

Her'ble Shii V.K. Majotra, Viee Chairman (A}
Hom'bie Shri Mukesh Kumear Gupls, Member {4

A.C. Aggarwal, 1AS (Retd.)
H.Mo. 144, Madhuvan, Delhi-92.

{Applicant present in person)
Versus

1. Smit. Mesnaxi Anand Chaudhary, IAS,
The Chiel Secretary,

- Haryana Civll Secratariat,
Chandigarh.

N

Shri Mohinder Singh, 1A&AS,
The Accountant General {A&E) Haryana
Blat No_ 4 & 5, Sasotor 335,

Chandigarh.
{By Advocaie: Shii Pradesn Dahiva)
e DRBER (Oral}

Uan'ble Shri V.K. Maiotra. Yice Chairman (A

Heasfd.

2. L earned counsel of respondents has brought to our attention orgears of the

Honbie High Count dated 14.03.2006 whersby Tribunal's orders dafed

08.00.2005 in OA-20608/2004 have been stayad.

3. in this backdrop, ihe present procesdings are droppad, graniing liberly to

the applicant to pavive the procaedings in case the stay order is vacated or after
—ad

Tinai dispas:[_ o ihe Wit Petition as the case may be. ~ Noiice issued io

respondent No.2 is discharged.

S N

(Mukesh Kumar Gupta)
Mamber (J)

cC.

-Applicant

(VK. Wajatra)
Vice Chaliman {A)



